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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO.2467/20,03

day of October, 2OO3

MEMBER (J)

This the loth
HON'BLE SH. KULDIP SINGH,

La I ta Prasad,
O. T.Assistant (Retd. ),
N.Rly. Central Hospi tat
Basant Lane, New Delha-11OOO1.

Res i dent of
near M.C.D.

D-l57, Sonia Vihar,
School, Delha-11OO57.

(

(By Advocate: Sh. R.K.Sarkar)

Versus

Union of lndia through

1 General Manager
Northern Rai lway,
Baroda House,
New Delha-1 1OOO1.

Medical Director,
N.Rly. Central Hospi tal
Basant Lane, New Delha-11OOO1

Divisional Superintending Engineer (Estates).
I'lorthern Ra i lway,
Delhi Division,
DRM Off ice,
State Entry Road,
New Del h a -1 lOOO1 .

ORDER(ORAL)
By Sh. Kuldip Singh. Member (J)

App I i cant has a gr I evance that at the

ret i rement a sum of Rs.7O ,ETg/- has been deducted

DCRG amount Appl icant r s stated to have

A-3 and A-4 dated 13.3

that no order has been

representat ion v ide ,Annexure

30.4.2OO3. Appl icant informs

2

3

1

t ime of

from his

made a

2OO3 and

passed on

h i s representat i on nor the appl icant has ever

bei ng deducted.

been i nformed on

what account the amount is

2. considering the fact that the representat ion made by the

applicant is still pendrng, oA can be disposed of at this



lzl

stage rtself with a direction to the respondents to dectde the

representat ions within a st ipulated per iod.

3. Accordingly, OA stands disposed of with the direction to

the respondents to pass a reasoned and speaking order within a

perrod of one month from the date of recetpt of a copy of this

order. lf any grievance survives. applicant is at liberty to

agi tate afresh.
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